
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

OANO 113 OF 2023 

Shri Kapil Baliram Bomnale and Others Applicant 

Vs 

Director M/s Twenty One SSK Ltd and Others 

Affidavit in reply on behalf of Respondent No 2&3 MPCB. 

I, Shankar S. Kendule, aged about 57 years, occupation-service, as the 

Sub-Regional Officer, Maharashtra Pollution Control Board at Nanded having 

my office at Lahoti Complex, 2 Floor, Near Shivaji Putala, Vazirabad, Nanded. I 

am filing this affidavit on behalf of the Respondent No. 2 &3 do hereby state on 

solemn affirmation as under. 

1 am working as the Sub-Regional Officer, Nanded with the Maharashtra 

Pollution Control Board w.e.f. 11/07/2023. 1 am well conversant with the facts 

and circumstances of the case as well as the record of the case lying in my office, 

we reserve our right to file affidavit after the joint committee report. I am filing 

this Affidavit only with a limited purpose of bringing on record true facts of the 

case as under: - 

ANS N 
;.‘?f 17\ say and submit that the Respondent Board has granted consent to 

erate u/s 26 the Water (Prevention and Control of Pollution) Act, 

(71974 and u/s 21 of Air Act 1981 and Authorization under Rule 6 of 

Hazardous and Other Wastes (M & TM) Rules 2016, for 3500 TCD 

sugar unit under Red category to M/s Dharashiv Sakhar Karkhana 

Unit- 11, formerly known as ( M/s. Venkateshwar Agro Sugar Products 

St 

indi; 

1 
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28/11/2023. A copy of said consent is enclosed and marked as an 

Annexure A. 

~ g,{‘{\ say and submit that the applicant has filed compliant regarding 

gémage of agricultural crops and causing health issues due to Air 
] 

action vide letter dated 16/1/2023. A copy of said Complaint dated 

16/01/2023 is enclosed and marked as an Annexure B. 

3. I say and submit that the officials of the Board have visited the 

respondent No. 1 on 17/01/2023 and investigated said complaint and 

reported following non-compliance: 

a. The Respondent No. 1 has failed to operate & maintain ETP 

properly & thereby the discharged of untreated/treatet;l effluent 

was found outside the factory premises which further found 

contaminating the water/ river bodies. 

b. The Respondent No. 1 has failed to operate & maintain the Air 

Pollution Control System properly thereby black smoke 

emissions were observed from the chimney. The boiler ash is 

found spread on the complainant framer’s crops located 

nearby/surrounding factory area. A copy of said Visit Report 

dated 17/01/2023 is enclosed and marked as an Annexure C. 

c. In view of aforesaid non-compliances, the Board has issued 

Warning Notice dated 19/1/2023 for non-compliance consent 

conditions. Industry was instructed to stop discharge of 

Notary, € Maha. Staté) 

(éévémmem of India) 

Page NO...- 
o 

1INV U : 
treated/untreated effluent outside the factory premises leading 

155



to water bodies & air pollution in surrounding area. Further 

instructed to submit steps taken towards prevention of 

v pollution of water & river bodies & not to cause air pollution in 

¢ ."1 the surrounding area, as well as upgradation of ETP and Air 

Pollution Control system. A copy of said Warning notice dated 

19/1/2023 is enclosed and marked as an Annexure D. 

- The officials have collected JVS samples of ET & the analysis 

results of ETP outlet with effect from 30/11/2022 to 07/1/2023 

shows some of the parameters like BOD, COD, O & G, S.S. & TDS 

are exceeding the consent standards. The analysis results of ETP 

outlet collected on 18/01/2023 are within the consented limits. 

The analysis results of Nalla water at Bhalke farm & village nalla 

water at west side of industry collected on 17.01.2023 are 

exceeding BOD & sulphate values as per expected standards of 

water as per classification of best designated usages for A-II 

class. 

e. The Board officials have also carried out stack monitoring and 

reported that the parameter PM was exceeding i.e. 163 mg/ 

Nm3 on 07.01.2021 and v132 mg/Nm3 on 18.1.2023 than the 

consented limit i.e 150 mg/Nm3. 

f. The ambient air quality monitoring has been carried out by the 

officials of the Board towards East side of industry in the farm at 

the distance of 100 meters which shows PM 92 ug/m3 within 

the prescribe limit of consent. A copy of said analysis results of 

ETP outlet, Nalla water, Stack emissions & AAQ monitoring is 

enclosed and marked as an “ Annexure E”, 

4. I'say and submit that the official of the Board has communicated to 

the Taluka Agricultural Officer vide letter dated 17/1/2023, 

requesting to comment as to whether agricultural crops are being 

h}g damaged due to pollution being caused by M/s. Twentyone SSK Ltd, 
LS endi Jagoist 

Nofiry, Solgelr (Maha. Smte) 

(Gavemment of india) 

"IINov a3 
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Shivni, Tal-Loha, Dist-Nanded. A copy of said communication dated 

17.01.2023 is enclosed and marked as an Annexure “F”. 

5. 1 say and submit that the Agriculture Science Centre has 
_ communicated that the Superintendent, Agriculture and Asstt 

riculture have visited the site in question and reported that there is 

ash deposition on the farms surrounding the Respondent No. 1 and 

communication dated 20.01.2023 is enclosed and marked as an 

Annexure “G” 

6. I'say and submit that the ministry of Environment, forest and Climate 

Change, Government of India has granted environment clearance for 

proposed New 300 KLPD Distillery Plant along with 40 MW 

Cogeneration plant & proposed Expansion of Sugar from 3500 TCD to 

10000 TCD by M/s. Twenty One Sugars Ltd (Unit III) under the 

provisions of EIA Notification, 2006 vide letter dated 5/9/2023. A 

copy of said EC is enclosed and marked as an “Annexure H”". 

7. Isay and submit that the respondent no 1 has applied for consent to 

establish on 29/07/2023 for proposed New 300 KLPD Distillery Plant 

along with 40 MW Cogeneration Plant & proposed Expansion of Sugar 

from 3500 TCD to 10000 TCD & same application is under 

consideration of the Board. 

e Existing consent for sugar Unit valid up to 31/7/2023 in the name 

of M/s Dharashiv Sakhar Karkhana, now on 24/07/2023 (Kindly 

mention the date) applied for renewal in the name of M /s. Twenty- 

one sugar Ltd Unit III. 

e During visit on 16/10/2020 sugar industry was not in operation 

due to off season. 

*  Industryis having 2 nos. of boilers having capacity 32 TPH (each) 

with provision of separate wet scrubber followed by common 

stack of height 65 mtrs. 

.'ioaggish - (M;g:ism.) The respondent No 1 has reported that they have modified and 

(Gavs:ment findi2)  changed the width of ID fan and location of the venturi scrubber. Page NO..wlhee S a 
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e The respondent No.1 has provided primary, secondary and 

tertiary treatment arrangement at ETP having capacity of 400 

CMD and as well as upgraded ETP by providing DSM screen, 

vertical belt oil skimmer and fine bubbles air diffuser and grid 

pipeline in the aeration tank etc. 

Respondent No. 1 has not yet provided CPU as per terms and 

conditions and respondent No. 1 assured that it will be provided 

at the time of expansion of project, respondent No. 1 has 

installed 3 numbers of evaporator bodies in addition to existing 

3 nos. In this regard it is reported that it is parallel arrangement 

to avoid the productivity losses during the cleaning process & 

not related to expansion activity of the existing project. 

e It is reported that they have made agreement with nearby 

farmers of 29 acres land for disposal of treated effluent. 

e During visit no any construction of new distillery, Co- gen 

project is observed. 

e Instructed not to carry out expansion of existing sugar unit as 

well as Distillery & Co-gen till prior permission / consent to 

establish obtained from MPCB. 

o Industry representative reported that industry has proposed to 

resume its manufacturing activities from 1st week of Nov - 

2023. A copy of visit report dated 16/10/2023 is enclosed and 

marked as an “Annexure 1.” 

8. I say and submit that the Board has issued proposed direction u/s 

33 A of the Water (Prevention and Control of Pollution) Act, 1974 

and u/s 31A of the Air (Prevention and Control of Pollution) Act, 

1981 directing as to why appropriate action shall not be taken 

against Respondent No. 1 for Air & Water Pollution in the 

surrounding area. A copy of said proposed direction dated 

13/11/2023 is enclosed and marked as “Annexure J.” 

9. I say and submit that Board has constituted committee on 

21/03/2023 as per Hon’ble NGT order dated 01/09/2023 in 

Original application no. 113/2023(WZ) to ascertain the issues 
Kondi 

Notary, s#Ce (Maha. Sa%) rajsed by the applicant regarding discharge of highly polluted 
(Gavemmer.nf"ind‘fl) 
Page NOuwueesssssssseses 5 
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effluent outside the premises of M/s. Twentyone Sugar Ltd (Unit 

IIT) is enclosed and marked as “ Annexure K, 

10.  Isayand submit that the Joint committee meeting was held through 

: video conferencing on 26/10/2023 to decided further course of 

action. It was decided to visit the said industry to verify the 

truthfulness of complaint made by the applicant & when 

respondent No. 1 will resume its operation with its full capacity 

since the respondent No 1 is not in operation due to off season. The 

Joint Committee has decided to peruse the matter with the Regional 

Sugar Commissioner, Nanded to obtain information on resumption 

of cane crushing season and further inspection/monitoring will be 

done. The Joint Committee has seek extension of two months’ time 

period for submission of its report since the Respondent No.1 was 

closed due to off season of crane crushing season. A copy of minutes 

of the joint committee meeting dated 26/10/2023 is enclosed and 

marked as an Annexure “L”, 

Solemnly affirmed as on 17t Nov 2023 

Notea & Qeglsmrei 

(Al Senal Ny {14 1| 

Date_19)h11>7 

For an half of MPCB 
Q 

(Shankar Keridule) 

SRO-Nanded 

¢ »7irmad before me Soleqnly Ko 2 e 
i Shri. B4 

“Xbizined ang . Ryt ! ; Who is idantified Shre. s, 

\.”,H"'fl 

. oi 4 Husain Jagdish V. Kondi swo&..’a\” A&‘fi Notary, Selapur {M: ..3.“8";::; 
B.Com! ,‘;_"_‘“.7 ) 5 Govemment of India) ‘ i 135,55 oasisi9ns ¢ ‘%’%‘;&mm 

[{ menf of India) 
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Aryesine - A 

Tel: 24010706/24010437 
Fax: 24023516 
Website: http://mpcb.gov.in 

Email: cac-cell@mpcb.gov.in 

4 

€2ao:- Format1.0/CC/UAN No.MPCB- ,// 

;v * CONSENT-0000147201/CR/2211002348 
] 

To, 

Pvt.Ltd Sugar Products Pvt.Ltd), 

(Jamga), 
Tal-Loha, Dist-Nanded. 

Sub: 

Ref: 

MAHARASHTRA POLLUTION C 

b\T /4 
~u 

M/s. Dharashiv Sakhar Karkhana Unit-lll, 

(Formerly known as M/s. Ventateshwar Agro Sugar Products 

313, 317, 321, 322, 325,326, 327, 329, 353, Shivani 

1. Application submitted SRO-Nanded 

2. Earlier Consent having No-Format1.0/CC/UAN-No.MPCB- 

Consent-0000116110/CR-2111000465, Dtd-12.11.2021 

3. Minutes of 20th Consent Committee Meeting held on 01.11.2022 

ONTROL BOARD 
Kalpataru Point, 2nd and 4th 
floor, Opp. Cine Planet Cinema, 
Near Sion Circle, Sion (E), 
Mumbai-400022 

Date: 28/11/2022 

of 
e s 
b 

Your Service is Our Duty 

Renewal of Consent to Operate for Sugar Unit under RED Category. 

Your application No.MPCB-CONSENT-0000147201 Dated 05.09.2022 

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of 

Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management & 

Transboundary Movement) Rules 2016 is considered and the consent is hereby granted 

subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV 

annexed to this order: 

1. The Consent to Renewal is granted upto: 31.07.2023 

2. The capital investment of the industry is Rs.56.94 Crs. (As per C.A Certificate 

submitted by industry). 

3. Consent is valid for the manufacture of: 

SrhNo Product Maximum Quantity voM 

1 Sugar 12600 MT/M 

2 Molasses 4725 MT/M 

3 Press Mud 4200 MT/M 

4 Bagasse 31500 MT/M 

3. (The Cane Crushing Capacity of Sugar Industry shall not exceed 3500 TCD) 

4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent: 

SrNo  Description P?:Z'figd Standards to Disposal 

Trade effluent 315 As per Schedule - |On land for irrigation 

2. |Domestic effluent 20 As per Schedule - | |on land for irrigation 

¥i7s DRarashiv Sakhar Karkhana UnE-TTT JCR7UAN No.MPCB-CONSERT-0000T47 20T [28-T1-2027 02:55:29 P 
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5. Conditions under the Air (P& CP) Act, 1981 for air emissions: 

l Stack No. Pescription of stack/ Number of gy, 1 dards to be achieved 
source Stack 

151 Boiler (32 TPH) 1 As per Schedule -1l 

182 Boiler (32 TPH) il As per Schedule -1l 

T4 S3 D.G. set (320 KVA) 3 As per Schedule -l 

2 o"" S-4 D.G. set (120 KVA) 1 As per Schedule -Il 

i 
x [©) (As per previous consent of existing unit) 

6. Conditions about Non Hazardous Wastes: 

z: Type of Waste Quantity UoM Treatment Disposal 

1 |ETP Sludge 1 MT/A |NA Used as Manure 

2 |Boiler Ash 10 MT/Day [NA Brick Manufacturing Unit 

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2008 for 

treatment and disposal of hazardous waste: 

Sr. . Type of HW Quantity & 

No Waste Category. UoM Arentinent Disposal 

Mix with 
Bagasse & Burnt 
in Boiler 

5.1 Used or 
spent oil 

1.0 MT/A 

The applicant shall ensure disposal to the Actual user having permissions under Rule 9 

of Hazardous and other Waste (M & TM) Rules, 2016. 

a. The applicant shall properly collect, transport & regularly dispose of the hazardous 

waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management & 

Transboundry Movement) Rules, 2016 and keep proper manifest thereof. 

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and 

the same shall be binding on the industry. 

iarashiv Sakhar Karkhana Unit-| 0.] ol -11-2027 04:55:29 

pm) /QMS.PO6_F02/00 
Page 2 of 11 

161



9. This consent should not be construed as exemption from obtaining necessary 

NOC/permission from any other Government authorities. 

. This consent is issued as per communication letter dated 03/11/2022 which is 

qpproved by competent authority of the board. 
\ 

Signed by: Dr. Y.B.Sontal 
Joint Director (WPC) 

Received Consent fee of - 

Sr.No Amount(Rs.) Transaction/DR.No. - Date Transaction Type 

1 100000.00 |TXN2209000402 05/09/2022|Online Payment 

2 47945.00 |TXN2210003121 31/10/2022|Online Payment 

Copy to: 

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Nanded 

- They are directed to ensure the compliance of the consent conditions. 

They are directed to obtain top-up B.G. of Rs.10.0 Lakhs towards compliance of 

consent condition. 

2. Chief Accounts Officer, MPCB,Sion, Mumbai 

arashiv Sakhar 
pm) /QMS.PO6_F02/00 

page 3 of 11 

162



SCHEDULE-I 

A] As per your application, you have Provided Effluent Treatment Plant 

(ETP) of designed capacity of 400.00 CMD consisting of Primary & 

Secondary treatment system for the treatment of 315.00 CMD 

. industrial effluent. 

. /B] Industry shall provide CPU for recycle/reuse of treated effluent. 

5,7 c1The Applicant shall operate the effluent treatment plant (ETP) to treat 

o) the trade effluent so as to achieve the following standards prescribed 

= by the Board or under EP Act, 1986 and Rules made there under from 

=] time to time, whichever is stringent. 

Limiting concentration not to exceed in 
Sr. No. Parameters magll, except for pH 

(1) |pH 5.5-9.0 

(2) |Oil & Grease 10 

(3) |BOD (3 days 27° 100 

(4) |Sulphate 1000 

(5) |Suspended Solids 100 

(6) |COD 250 

(7) |Chloride 600 

(8) |Total Dissolved Solids 2100 

D] The treated effluent 315.00 CMD shall be disposed on land for irrigation 

on 0.00 hectares of own land /as per the bilateral agreement with 

farmers. In no any case treated/untreated effluent shall find its way 

outside the factory premises directly or indirectly. 

E] Industry shall operate Online Continuous Emission Monitoring System 

(OCEMS) and shall transmit Online Continuous Emission Monitoring 

System (OCEMS) data to Board’s server directly through the data logger 

without any intermediate server. 

F] Trade effluent of 0.00 CMD generated from Co-gen shall be 100% 

recycle in process. 

G] CREP conditions for Sugar Factory 

. Operation of ETP shall be started at least one month before starting of cane 

crushing to achieve desired MLSS. So as to meet prescribed standards from 

day one the operation of mill. 

ii. Waste water generation shall be reduced to 100 liters per tone of cane 

crushed. 

iii. Industry shall achieve zero discharge into in land surface water bodies. 

iv. 15 days’ storage capacity tank shall be provided for treated effluent to take 

care during no demand for irrigation. 

arashiv Sakhar Karkhana Unit- o1 L 242 Page 4 of 11 
pm) /QMS.PO6_F02/00 
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H] Industry to make necessary arrangement to cover the effluent collection 

system and to avoid the ingress of Bagasse and other material. 

1] The unit shall operate ETP even after completion of the crushing season 

so that any effluent generated during washing & maintenance activity is 

to be discharged after proper treatment. 

J1 The unit shall optimize water use in industrial process & maintain records. 

2) A] As per your application, you have provided septic tank and soak pit for 

i)/ the treatment of 20 CMD sewage. 

5 o) 
B] The applicant shall operate sewage treatment system to treat sewage so 

as to achieve the following standards/ prescribed under EP Act 1986 and 

rules made under time to time, whichever is stringent. 

[ 

1 |Suspended Solids Not to exceed 100 mg/l 

2 |BOD 3 days (27°C) Not to exceed 100 mg/! 

C] The treated sewage shall be 100% reused/recycled for gardening purpose 

within premise. In no any case, sewage shall find its way outside 

Company’s premises. 

3) The industry shall have bilateral agreement with the farmers on whose land the 

treated effluent is used for irrigation purposes and a copy of the agreements with 

validity shall be submitted to the Regional/Sub- Regional Office of the Board. 

4) The industry shall create Environmental Cell by appointing an Environmental Engineer, 

Chemist and Agriculture expert for looking after day to day activities related to 

Environment and irrigation field where treated effluent is used for irrigation. 

5) CONDITIONS FOR MOLASSES STORAGE: 

(i) The molasses shall be properly collected and stored in steel tanks which shall be leak 

proof. At no stage of handling of molasses, there shall be leakage or spillage. 

(i) The capacity of tanks for storage of molasses shall be such that it will take care of 

bumper production of sugar, non-lifting of molasses etc. 

(iii) All the area on which molasses are stored and handled should be provided with drain 

for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements 

for accidental discharges of molasses from the tanks shall be provided to contain the 

same within factory premises. 

(iv) Destruction of molasses and its disposal shall not be done without specific permission 

in writing from the authorized officer of the Board. Intimation of intention to destroy or 

dispose of the molasses shall be given to the Board at least 15 (fifteen) days in 

advance by registered post under intimation to the Sub-Regional officer and Regional 

officer of the Board under whose jurisdiction the factory is situated. 

(v) The storage tanks shall be kept in good conditions all the year round with adequate 

maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall 

be displayed prominently near /on the tank. 

(vi) The above conditions shall be in addition to and not in derogation of the provisions 

contained in the “Bombay Molasses Rules, 19557 and “Maharashtra Molasses Storage 

and Supply Regulation, 19657. 

6) The Applicant shall provide Specific Water Pollution control system as per the 

conditions of EP Act, 1986 and rule made there under from time to time/ 

Environmental Clearance / CREP guidelines if applicable. 

‘W75 Dharashiv Sakhar Karkhana Unit-1IT /CR/UAN NG, MPCE-CONSENT-0000 147201 T28-11-2022 04:55:29 Page 5 of 11 
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1) 

2) 

3) 

4) 

arashiv Sakhar Karkhana Unit- 
pm) /QM: 

SCHEDULE-II 

onditions for compliance of Air Pollutio trol: 

you have provided the Air pollution control (APC) 

e following fuel 

Term 

As per your application, 

system and erected following stack(s) and observe th 

pattern- 

APC 
System 

Stack 
Attached To 

Stack 
No. 

Height Type of Quantity & 5% 

inMtrs.  Fuel UoM et 

B2 [ng ~ | e gay Soaug sk 2:/7[;(; 

) ?81’5”32 ;"Ce'fmbe i 65 |Baggase agoy 0.20[135.00 

53 E\g‘)fe‘ a2l :figl‘f::“re 40 |Diesel 50 Ltr/Hr |1.00| 60.00 

54 E\fi'}fe”m é;gl‘fs‘:fre 2.5 |Diesel 70 Ltr/Hr |1.00| 60.00 

(As per previous consent of existing unit) 

The Applicant shall provide Specific Air Pollution control equipments as per 

the conditions of EP Act, 1986 and rule made there under from time to time/ 

Environmental Clearance / CREP guidelines. 

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler 

and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR 

as per the conditions of EP Act, 1986 and rule made there under from time to time / 

Environmental Clearance / CREP guidelines. 

2 The applicant shall operate and maintain above mentioned air pollution control 

system, so as to achieve the level of pollutants to the following standards: 

Total Particulate matter Not to exceed 150 mg/Nm3 

3 The Applicant shall obtain necessary prior permission for providing additional control 

equipment with necessary specifications and operation thereof or alteration or 

replacement/alteration well before its life come to an end or erection of new pollution 

control equipment. 

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to 

any technological improvement or otherwise such variation (including the change of 

any control equipment, other in whole or in part is necessary). 

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA 

Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel 

as coal upto 15% are exempt.) as co-gen capacity is below 15 MW, 

The Applicant shall obtain necessary prior permission for providing 

additional control equipment with necessary specifications and operation 

thereof or alteration or replacement/alteration well before its life come to an 

end or erection of new pollution control equipment. 

The Board reserves its rights to vary all or any of the condition in the 

consent, if due to any technological improvement or otherwise such variation 

(including the change of any control equipment, other in whole or in part is 

necessary). 

S.PO6_F02/00 
Page 7 of 11
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SCHEDULE-IV 

1 The dpplicant shall provide facility for collection of environmental samples and 

samples of trade and sewage effluents, air emissions and hazardous waste to the 

ctaff at the terminal or designated points and shall pay to the Board for the 

ices rendered in this behalf. 

he applicant shall provide ports in the chimney/(s) and facilities such as ladder, 

platform etc. for monitoring the air emissions and the same shall be open for 

inspection to/and for use of the Board'’s Staff. The chimney(s) vents attached to various 

sources of emission shall be designated by numbers such as S-1, S-2, etc. and these 

shall be painted/ displayed to facilitate identification. 

3 Whenever due to any accident or other unforeseen act or even, such emissions occur 

or is apprehended to occur in excess of standards laid down, such information shall be 

forthwith Reported to Board, concerned Police Station, office of Directorate of Health 

Services, Department of Explosives, Inspectorate of Factories and Local Body. In case 

of failure of pollution control equipment, the production process connected to it shall 

be stopped. 

4 The applicant shall provide an alternate electric power source sufficient to operate all 

pollution control facilities installed to maintain compliance with the terms and 

conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise, 

control production to abide by terms and conditions of this consent. 

5 The firm shall submit to this office, the 30th day of September every year, the 

Environmental Statement Report for the financial year ending 31st March in the 

prescribed Form-V as per the provisions of rule 14 of the Environment (Protection) 

(Second Amendment) Rules, 1992. 

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 

and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes 

(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of 

every year. 

7 An inspection book shall be opened and made available to the Board’s officers during 

their visit to the applicant. 

8 The industry shall constitute an Environmental cell ~with qualified 

staff/personnel/agency to see the day to day compliance of consent condition towards 

Environment Protection. 

9 The applicant shall install a separate meter showing the consumption of energy for 

operation of domestic and industrial effluent treatment plants and air pollution control 

system. A register showing consumption of chemicals used for treatment shall be 

maintained. 

10 The applicant shall bring minimum 33% of the available open land under green 

coverage/ plantation. The applicant shall submit a yearly statement by 30th 

September every year on available open plot area, number of trees surviving as on 

31st March of the year and number of trees planted by September end. 

11 The industry shall submit official e-mail address and any change will be duly informed 

to the MPCB. 

12 If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not 

discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker. 

13 Industry should monitor effluent quality, stack emissions and ambient air quality 

monthly/quarterly. 

Page 9 of 11 arashiv 5a 
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14 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision 

contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/ reused/ 

recovered and only waste which has to be incinerated shall go to incineration and waste 

which can be used for land filling and cannot be recycled/ reprocessed etc. should go for 

that purpose, in order to reduce load on incineration and landfill site/environment. 

try shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and 

Envjronmental Protection Act,1986 and industry specific standard under EP Rules 1986 

h are available on MPCB website(www.mpcb.gov.in). 

parate drainage system shall be provided for collection of trade and sewage effluents. 

“Terminal manholes shall be provided at the end of the collection system with arrangement 

for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the 

terminal manholes. No effluent shall find its way other than in designed and provided 

collection system. 

17 Neither storm water nor discharge from other premises shall be allowed to mix with the 

effluents from the factory. 

18. Conditions for D.G. Set 

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by 

treating the room acoustically. 

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ 

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss 

or for meeting the ambient noise standards, whichever is on higher side. A suitable 

exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement 

of insertion loss will be done at different points at 0.5 meters from acoustic 

enclosure/room and then average. 

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial 

premises, within ambient noise requirements by proper sitting and control measures. 

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set 

manufacturer. 

e) A proper routine and preventive maintenance procedure for DG set should be set and 

followed in consultation with the DG manufacturer which would help to prevent noise 

levels of DG set from deteriorating with use. 

f) D.G. Set shall be operated only in case of power failure. 

g) The applicant should not cause any nuisance in the surrounding area due to operation of 

D.G. Set. 

h) The applicant shall comply with the notification of MoEFCC, India on Environment 

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its 

amendments regarding noise limit for generator sets run with diesel. 

19 The industry should not cause any nuisance in surrounding area. 

20 The industry shall take adequate measures for control of noise levels from its own sources 

within the premises so as to maintain ambient air quality standard in respect of noise to less 

than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in 

between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m. 

21 The applicant shall maintain good housekeeping. 

22 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed 

of scientifically so as not to cause any nuisance / pollution. The applicant shall take 

necessary permissions from civic authorities for disposal of solid waste. 

23 The applicant shall not change or alter the quantity, quality, the rate of discharge, 

temperature or the mode of the effluent/emissions or hazardous wastes or control 

equipment provided for without previous written permission of the Board. The industry will 

not carry out any activity, for which this consent has not been granted/without prior consent 

of the Board. 

‘W75 DRarashiv Sakhar Karkhana Unit-NIT JCR/UAN No, MPCB-CONSERT-000014720T (28-T1-2022 04:55:29 Page 10 of 11 
pm) /QMS.PO6_F02/00 
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24 The industry shall ensure that fugitive emissions from the activity are controlled so as 

to maintain clean and safe environment in and around the factory premises. 

25 The industry shall achieve the National Ambient Air Quality standards prescribed vide 

Government of India, Notification dtd. 16.11.2009 as amended. 

26 The applicant shall make an application for renewal of the consent at least 60 days 

beforg the date of the expiry of the consent. 

This certificate is digitally & electronically signed. 

Page 11 0f 11 arashlv Sakhar 
pm) /QMS.PO6_F02/00 
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Prvgexure - 
MAHARASHTRA POLLUTION CONTROL BOARD 

SUB-REGIONAL OFFICE. NANDED 

e " Lahoti Complex,2" floor 

Tel. No. 242492 e Near ShivajiPutla, 

Fax No. 02462-242492 St Vazirabud, NANDED-431601 

No.MPCB/SROND/TB- 1 P& g [WN 12221190002 Did. | 9/91/2023 

To, 

M/s. 21 Sugar Ltd 

village Shivni (Jamga), 

Tal- Loha, Di§t-Nanded. 

Sub: - Warning notice for non-compliance of Consent Conditions. 

Ref: - 1. Consent granted by Board vide dated 28.11.2022. 

2. Compliant received from Shri. Gangadhar Bomnale & others, Village Shivani (Jamga), Tq. 

Loha, Dist. Nanded. Dated 17.01.2023 

3. Board Officials Visit to your unit on 18.01.2023. 

It is obligatory and mandatory on your part to abide by the consent conditions granted to your unit under 

of the Water (Prevention & Control of Pollution) Act 1974 & under Section 21 of the Air (Prevention & 

1981 and Authorization / Renewal of Authorization under the Hazardous and Other Wastes 

ovement) Rules, 2016 to your unit located at Village Shivni (Jamga), Tal- Loha, 

he provision of Water Act, Air Act & Authorization under the provision of 

section 26 

Control of Pollution) Act, 

(Management and Trans boundary M 

Dist-Nanded in the area declared under t 

Hazardous Waste (M & H) Rules & Amendments there to time to time accordingly. 

This office has receipt of compliant from Shri. Gangadhar Bomnale & others, Village Shivani (Jamga), Tq Loha, 

Dist. Nanded against your unit regarding damaging of their agriculture crops & causing health problems due to 

emission of fly ash from the chimney & discharging of polluting water/bagasse from your industry. 

To verify the fact the board official of this office paid visit to your unit on 18.01.2023 & from the record 

available to this office It is noticed that, 

1. You have failed to operate & maintain ETP properly & thereby the discharged of untreated/treated 

effluent was found outside the factory premises which further found contaminating the water/river 

bodies. 

2. You have failed to operate & maintain the Air Pollution Control System properly thereby the black smoke 

was observed from the chimney & boiler ash were seen/spread on the complainant farmer crops located 

nearby surrounding factory area. 

From above, it seems that you have failed to comply the conditions stipulated in the consent granted by the 

board under the provision of said Act. Therefore you are here by warn to take immediate effective steps to stopped 

er & air pollution in to nearby surrounding area & submit the steps taken towards compliance of 

the causing wats 

prevention of such as untreated effluent contaminating water & river bodies & not to cause air pollution to nearby 

unding area. Your reply in this regard towards upgradation of ETP/APC system shall submit this office within a 

rwise it will be assumed that you have nothing to say & this office will 

tion under the provision of Water (P&CP) Act,1974 & Air (P&CP) Act, 

surrot 

period of 7 days to receipt of this notice. Othe 

recommend your case for further appropriate ac 

1981 to higher authority accordingly which may please be noted. 

M.P.C.Bod, Nanded 

Copy submitted for information:- 

The Regional Officer, MPCB Aurangabad. 
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Lanexure E 

L 

Analysis results of M/s Dharashiv Sakhar Karkhana Unit III (presently known as 

M/s. Twentyone Sugars Ltd (Unit IIT 

Date of JVS Collection 
Sr. | Parameter | Limit 30.11.2022 17.12.2022 07.01.2023 18.01.2023 |- 
No. ETP Outlet | ETP Outlet ETP Outlet ETP Outlet 

1 |pH .5 10 9.0 4.6 7.3 5.5 6.4 
2 |BOD 00 mg/lit 330.0 525 262.0 76.0 

3 COD 50 mg/lit 800.0 1416 800.0 212.0 
4 SS J/IOO mg/lit 140.0 168 128.0 56.0 
3 0&G 10 mg/lit 7.8 11.6 2 52 
6 TDS 2100 mg/lit 1079.0 1722 2857.0 1647.0 
2 Chlofide | 600 mg/lit 96.97 219.93 372.38 171.95 
8 Sulphate | 1000 mg/lit 226.0 150.75 345.30 233.70 

Nalla water collected during the visit on 17.01.2023 

Date of Collection 

Sr. Parameter Limit as per A-II class 17.01.2023 
No. river 

Nalla water at village Nalla water 

Bhalke Farm at west side of 
industry 

1 pH 6.51t09.0 75 7.4 
2 BOD 5 mg/lit 39.05 74 
3 COD 112.0 208 
4 SS 24.0 38 
5 o BDL 2.6 
6 DS | e 1474.0 1802 

q Chloride 600 mg/lit 179.94 126.96 
8 Sulphate 400 mg/lit 485.50 564.20 
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Stack Monitoring Report:- 

Date of Collection 

Sr. Parameter | Consent Limit 07.01.202132 18.01.2023 
No. 

1 PM 150 mg/Nm3 163 132 
§ 

$p2 ---- mg/Nm3 70 75 

y) 
4 

Ambient Air Quality Monitoring Report:- 

Sr. | Location Date of collection PM 10 ug/m3 
No. 

1 AAQM carried out at east side of 18.01.2023 92 
industry in farmer at a distance 100 
mtr. 
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Date 05/09/2023 

To, 

Annexure — H 

File No: J-11011/532/2022-TA-TI(T) 

Government of India 

Ministry of Environment, Forest and Climate Change 

IA Division 

Fekk 

) 
J) 

Mr Dinesh Pandey 

TWENTYONE SUGARS LIMITED 

M/s Twentyone Sugars Ltd (Unit 11I), at Gut No. 313, 317, 322, 325, 326, 327, 328 & 358 at Village 

Shivani (Jamga), Tehsil- Loha, Distirct- Nanded, Maharashtra , Shivani Jamga, NANDED, 

MAHARASHTRA, 431708 

dinesh.pandey@21.work 

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA 

Notification 2006 -regarding. 

Sir/Madam, 

This is in reference to your application submitted to MoEF&CC vide proposal number 

IA/MH/IND2/431795/2023 dated for grant of prior Environmental Clearance (EC) to the proposed 

project under the provision of the EIA Notification 2006 and as amended thereof. 

2. The particulars of the proposal are as below : 

(i) EC Identification No. EC23A2506MH5193083N 

J-11011/532/2022-1A-T1(T) 

(iiii) Clearance Type Fresh EC 

(iv) Category 
A 

(v) Project/Activity Included Schedule No. g:ztfi:’i‘;slgz‘;s::glid&g:::y“fl Poyer Rlants;(e) 

(vi) Sector 
Industrial Projects - 2 

Proposed New 300 KLPD Distillery Plant along 

with 40 MW Cogeneration Plant & proposed 

Expansion of Sugar from 3500 TCD to 10000 TCD 

By M/s. Twentyone Sugars Ltd (Unit I11) 

(vii) Name of Project (Formerly known as M/s Dharashiv Sakhar 

Karkhana Unit I1T) At Gut No. 

313,317,321,322,325,326,327,329 & 353 at Village 

Shivani (Jamga), Tehsil- Loha, District- Nanded, 

State- Maharashtra 

(viii) Name of Company/Organization TWENTYONE SUGARS LIMITED 

IA/MH/IND2/431795/2023 A iA Division, M and Climate Change, Page 1 of 28 

elni - 110003 Indira Paryay 
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(ix) Location of Project (District, State) NANDED, MAHARASHTRA 

(x) Issuing Authority MoEF&CC 

(xi) Applicability of General Conditions as per Y 

EIA Notification, 2006 = 

3. The Ministry of Environment, Forest and Climate Change has examined the proposal seeking environmental 

clearance for establishment of new 300 KLPD distillery plant along with 40 MW Cogeneration Power Plant and 

proposed expansion of sugarcane crushing capacity from 3500 TCD to 10000 TCD located at Gut No. 313, 

317,(321), 322, 325, 326, 327,329 & 353 at Village Shivani (Jamga) , Tehsil- Loha, District- Nanded, 

Maharashtrsl by M/s. Twentyone Sugars Ltd (Unit ITT) formerly known as M/s. Dharashiv Sakhar Karkhana Unit 

TI0). 

4.Al ar, Cogeneration and Distillery are listed at S.N. 5(j), 1(d) and 5(g) respectively Schedule of 

iforiment Impact Assessment (EIA) Notification under category ‘A’ and are appraised at Central Level by 

EXpert Appraisal Committee (EAC). 

5. The details of products and capacity are placed at Annexure-2. 

6. Existing industry is operational on the basis of Consent to operate because the cane crushing capacity is 3500 

TCD. Thus Environmental Clearance was not applicable. Latest CTO (air and water) has been issued on 

28/11/2022 and is valid till 31/07/2023. Certified CTO compliance report has been issued dated 19/07/2023 

from SRO, MPCB Nanded. The Committee was satisfied with the response of PP. 

7. Standard Terms of Reference have been obtained vide F. No. 1A-J-11011/532/2022-1A-11 (1) dated 02 Jan, 

2023. It was informed that there is no litigation against the proposal. Public Hearing for the proposed project 

had been conducted by the Maharashtra Pollution Control Board on 19 April, 2023 at project site chaired by 

District Magistrate, Nanded. The main issues raised during the public hearing and their action plan is placed at 

Annexure-IIL 

8. Total plant area after expansion will be 262929 sqm. No additional land will be acquired for the expansion 

project as the same will be done within existing plant premises. Out of the total plant area 86792.86 sqm. i.e. 

33.01% of the total plant area will be developed under greenbelt & plantation and around plant premises. The 

estimated project cost is Rs. 540.51 Cr. Capital cost of EMP would be Rs. 94.95 Cr. and recurring cost for EMP 

would be Rs. 4.45 Cr. per annum. Industry proposes to allocate Rs. 4.0 Cr. towards extended EMP (Corporate 

Environment Responsibility). Total Employment after expansion will be 365 persons as direct & indirect. 

9. There are no national parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife 

Corridors, Reserve forests/protected forests etc. within 10 km distance. Water bodies: Jodhi Nadi is flowing ata 

distance of 0.5 km. Godawari River is located at a distance of 4.6 Km. Irrigation Department of Maharashtra 

Government has clarified that Jodhi Nadi is not notified river under this Division so they have no data regarding 

the flood zone. Gram Panchayat Shivni has certified that there is no river in the arca of the Grampanchayat 

Shivni. 

10. Ambient air quality monitoring was carried out at 9 locations during Oct 2022 to Dec 2022 and the baseline 

data indicates the ranges of concentrations as: PMjo (35A84—74,103/m3), PM; 5 (14.90-40.30 g/mj), SO, (4.4- 

17.80 g/m’) and NOx (10.10-23,603/m3). AAQ modelling study for point source emissions indicates that the 

maximum incremental GLCs after the proposed project would be 1.19 pg/m?, 0.96 pg/m3, 1.74 pg/m? and 1.07 

pg/m?® with respect to PMo, PMy 5, SOz and NOy. The resultant concentrations are within the National 

Ambient Air Quality Standards (NAAQS). 

11. Total fresh water requirement after expansion will be 1503 CMD, which will be met from Godavari river 

which is 4.6 Km away from the Industry. The Committee suggested that during cane crushing period, treated 

effluent from sugar condensate shall be used for distillery manufacturing process in order to reduce the fresh 

IA/MH/IND2/431795/2023 Address: A Division, Ministry of Environment, Forest and Climate Change, Page 2 of 28 

\ndira Paryavaran Bhawan, Jor Bagh New Delhi - 110003 
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water requirement. Existing effluent generation is 315 CMD which is treated in the ETP of capacity 400 CMD. 

Proposed effluent generation from Sugar and Co-generation will be 588 CMD, which will be treated through 

Effluent Treatment Plant unit with Capacity of 1000 CMD (Existing ETP will be upgraded by 600 CMD) and 

Proposed effluent generation from distillery will be treated through Condensate Polishing Unit having capacity 

of 2100 CMDs. The spent wash will be concentrated through series of forced circulation type evaporator bodies 

in which the raw spent wash is concentrated to 60% w/w solids. The concentrated spent wash will be fired in the 

spent wash fired boiler with the combination of supplementary fuel (coal, bagasse etc.) to achieve zero 

discharge. Domestic waste water treated through MBBR based STP (60 CMD Capacity). PP informed that no 

wastewater or treated water from integrated unit of sugar mill and distillery shall be discharged outside the 

ero Liquid Discharge shall be maintained for all the units namely sugar, Distillery and Cogen 

wer requirement of distillery/ sugar mill after expansion will be 10 MW, which will be sourced 

captive power generation from 2*32TPH Bagasse fired boilers (Existing) & 1*110 TPH Boiler 

d). Proposed bagasse/coal and concn. spent wash fired 1*55 TPH incinerator boiler will be installed. 

E Wet Scrubber with a stack of height of 65 m is installed with the existing 2*32TPH boilers for 

controlling the particulate matter emissions within the statutory limit of 50 mg/Nm3 (Proposed to replace wet 

scrubbers with ESP as APCE). APCE ESP with a stack of height of 74 m will be installed for controlling the 

particulate matter emissions within the statutory limit of 50 mg/Nm? for the proposed boiler. For proposed1*55 

TPH Incineration Concentrated spent wash + Bagasse/Coal fired boiler ESP as APCE with 70.0m stack shall be 

installed for controlling the particulate matter emissions within the statutory limit of 30 mg/Nm?. Industry has 

two DG set 320 KVA and 120 KVA DG set each. This will be used as standby during power failure and stack 

height (6 m above roof top) will be provided as per CPCB norms to the proposed DG sets. 

13. Details of Process emissions generation and its management: 

«+ 230 MT/Day of CO2 will be omitted from fermentation section of Distillery. The same shall be bottled and 

sold to open market. 

14. Details of solid waste/Hazardous waste generation and its management: 

. Hazardous Waste 

Spent oil (300 Kg/M) will be used as lubricant oil for bullock carts. 

+ Empty Barrels/ Containers (70 Nos/M) will be disposed by sold to authorized recyclers. 

1. Non-hazardous Waste 

« Boiler ash generation will be about (177.77 MT/Day) will be sent to brick manufacturer. 

« ETP and CPU Sludge (150 MT/A) will be disposed by sold as manure. 

+ Other solid waste like Paper waste (40 Kg/M), Plastic Waste (35 Kg/M) will be disposed by sold to scrap 

vendors. 

15. During deliberations, EAC discussed following issues: 

+ PP undertakes to provide green belt around parking area to minimize impact of pollution due to vehicle 

movement. PP also committed to provide 3 layer green belt along the plot boundary from all side. 

+ Revised action plan for Green belt development is submitted. 
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« PP undertakes that, Filter press will be incorporated in proposed STP & CPU instead of Sludge drying bed. 

« PP undertakes to provide ESP for incineration boiler to meet norm of 30 mg/Nm3. 

+ PP undertakes that, they will provide area of 39439.35 sqm (18% of Total Plot area) as Parking area. 

« PP undertakes to enhance CER Budget to Rs. 4.0 Cr. 

« PP undertakes that, we will provide Solar lighting, Street light, Parking Area & shall install Solar power 

generation of 5.0MW for admin building Plant. The budget for the same will be Rs. 100 Lakhs. 

« Revised EMP Budget is submitted. 

« Cumulatjve QRA Study is submitted. 

« Existing Ycrubber attached with 2x32 TPH boilers shall be replaced with ESP before commissioning of the 

expandeg capacity. 

ee was satisfied with the response provided by PP on above information. 

16, /proposal was considered by the EAC held on 26t — 27t July, 2023 in the Ministry, wherein the project 

proponent and the accredited Consultant M/s. Sd engincering services pvt. Ltd. (NABET certificate no. 

NABET/EIA/2023/SA 0166 and validity Aug. 12 2023) made a detailed presentation on the salient features of 

the project. The Committee recommended the project for grant of environmental clearance. 

17. The EAC, constituted under the provision of the EIA Notification, 2006 and comprising of Experts 

Members/domain experts in various fields, have examined the proposal submitted by the Project Proponent in 

desired form along with the EIA/EMP report prepared and submitted by the Consultant accredited by the QCI/ 

NABET on behalf of the Project Proponent. The EAC noted that the Project Proponent has given undertaking 

that the data and information given in the application and enclosures are true to the best of his knowledge and 

belief and no information has been suppressed in the EIA/EMP report. If any part of data/information submitted 

is found to be false/ misleading at any stage, the project will be rejected and Environmental Clearance given, if 

any, will be revoked at the risk and cost of the project proponent. 

18. The Committee noted that the EIA/EMP report is in compliance of the ToR issued for the project, reflecting 

the present environmental concems and the projected scenario for all the environmental components. The 

Committee has found the baseline data is within NAAQ standards. The Committee has deliberated the action 

plan proposed by the project proponent to arrest the incremental GLC due to the project. The Committee has 

also deliberated on the CER plan and found to be addressing the issues in the study area. The EAC has 

deliberated the proposal and has made due diligence in the process as notified under the provisions of the EIA 

Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal. 

The Experts Members of the EAC have found the proposal in order and have recommended for grant of 

environmental clearance. 

19. The environmental clearance granted to the project/activity is strictly under the provisions of the EIA 

Notification 2006 and its amendments. It does not tantamount/construe to approvals/consent/ permissions etc. 

required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate 

legislations, etc., as may be applicable to the project. The project proponent shall obtain necessary permission as 

mandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981, as applicable from time to time, from the State Pollution Control Board, prior to 

construction & operation of the project. 

20. Based on the proposal submitted by the project proponent and recommendations of the EAC (Industry-2), 

Ministry of Environment, Forest and Climate Change hereby accords environmental clearance for establishment 

of new 300 KLPD distillery plant along with 40 MW Cogeneration Power Plant and proposed expansion 

of sugarcane crushing capacity from 3500 TCD to 10000 TCD located at Gut No. 313, 317,(321), 322, 

325, 326, 327,329 & 353 at Village Shivani (Jamga) , Tehsil- Loha, District- Nanded, Maharashtra by 

M/s. Twentyone Sugars Ltd (Unit IIT) formerly known as M/s. Dharashiv Sakhar Karkhana Unit III), 

under the provisions of the EIA Notification, 2006, and the amendments therein, subject to compliance of the 

terms and conditions at Annexure-1. 
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21. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages 

and the project proponent shall implement all the said conditions in a time bound manner. The Ministry may 

revoke or suspend the environmental clearance, if implementation of any of the above conditions is not found 

satisf"amory. 

N, A 

ling factual data or submission of false/fabricated data and failure to comply with any of the 

conditions nentioned above may result in withdrawal of this clearance and attract action under the provisions of 

Envirgnment (Protection) Act, 1986. 

i 

cal against this environmental clearance shall lie with the National Green Tribunal, if preferred, 

riod of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

& above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of 

ution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 

1986, the Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2016 and the Public 

Liability Insurance Act, 1991 read with subsequent amendments therein. 

25. This issues with the approval of the competent authority. 

Copy To 

1. The Secretary, Department of Environment, Government of Maharashtra, Mumbai 400 032 

2. The Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office, Ground Floor, East 

Wing, New Secretariat Building, Civil Lines, Nagpur- 440001 Maharashtra 

3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office Complex, East Arjun Nagar, Delhi 

-32 

4. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and 4th floor, Opp. Cine Planet, 

Sion Circle, Mumbai — 22 

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, 

New Delhi 

6. The District Collector, Nanded District, Maharashtra 

7. Guard File/Monitoring File/Parivesh portal/Record File 

Annexure 1 

Specific EC Conditions for (Distilleries) 

1. Specific Condition 

S.No EC Conditions 

1. The company shall comply with all the environmental protection measures and safeguards 

proposed in the documents submitted to the Ministry. All the recommendations made in the 

EIA/EMP in respect of environmental management, and risk mitigation measures relating to the 

1 project shall be implemented (Annexure 4). 

2. EC granted for a project on the basis of the submitted documents shall become invalid in case the 

actual land for the project site turns out to be different from the land considered at the time of 

appraisal of project. Conversion of land use (CLU) certificate shall be obtained before start of 
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S.No EC Conditions 

construction activities. 

3. NOC from the Concerned Local authority shall be obtained before start of the construction of 

plant and drawing water from Surface water. State Pollution Control Board shall not issue the 

Consent to Operate (CTO) under Air (Prevention and Control of Pollution) Act and Water 

(Prevention and Control of Pollution) Act till the project proponent shall obtain such permission. No 

ground water shall be used for the plant operations. 

4. Total Fresh water requirement for the integrated project after expansion shall not exceed 1200 m? 

/day which will be met from Godavari river. During crushing season, treated effluent from sugar 

condensate shall be used for distillery manufacturing process in order to reduce the fresh water 

requirement. No ground water recharge shall be permitted within the premises. Industry shall 

construct a rain water storage pond of 60 days capacity and the accumulated water to be used as 

fresh water thereby reducing fresh water consumption. 

5. The spent wash form molasses-based distillery shall be concentrated in MEE and concentrated 

spent wash shall be incinerated in the incineration boiler. Other lean effluents Spent lees, MEE 

Condensates and utility effluents shall be treated in the condensate polishing unit (CPU) comprising 

of three stage RO. No wastewater or treated water from integrated unit of sugar mill and distillery 

shall be discharged outside the premises and Zero Liquid Discharge shall be maintained for all the 

units namely sugar, Distillery and Cogen Power Plant. STP shall be installed to treat sewage 

generated from factory premises. PP shall install air cooled condenser in sugar unit to reduce fresh 

water requirement. Sludge drying beds shall be replaced by Filter press. 

6. Adequate numbers of ground water quality monitoring stations by providing piezometers around 

the project area shall be set up. Sampling and trend analysis monitoring must be conducted on 

monthly basis and report submitted to SPCB and RO, MOEFCC. The ground water quality 

monitoring for pH, BOD, COD, Chloride. Sulphate and Total Dissolve Solids shall be monitored 

and report submitted to the Ministry’s Regional Office. 

7. APCE ESP (5 field) with 74 meters high stack shall be installed with the bagasse fired proposed 

110 TPH boiler for controlling the particulate matter emissions within the statutory limit of 50 

mg/Nm3. APCE ESP (5 field) with 65 meters high stackshall be installed with the 

bagasse/spentwash/coal fired proposed 55 TPH incineration boiler for controlling the particulate 

matter emissions within the statutory limit of 30 mg/Nm? and SO, and NOy emissions shall meet 

the stipulated norms of 100mg/Nm? .APCE scrubber with 65 meters high stack is installed with the 

bagasse fired existing 2x 32 TPH boilers for controlling the particulate matter emissions within the 

statutory limit of 50 mg/Nm3. However, the Scrubber will be replaced with ESP in the existing 2x 

32 TPH bagasse fired boiler before commissioning the expanded capacity. At no time, the emission 

levels shall exceed the prescribed standards. In the event of failure of any pollution control system 

adopted by the unit, the respective unit shall not be restarted until the control measures are rectified 

to achieve the desired efficiency. Performance assessment of pollution control devices/ systems will 

be conducted annually. 

8. Boiler ash generation will be about (177.77 MT/Day) will be sent to brick manufacturer. PP shall 

use Bagasse as fuel for the proposed boiler. PP shall meet 15% of the total power requirement from 

solar power by generating power inside plant premises/adjacent/nearby areas. 

9. CO;, (230 MT/Day) generated during the fermentation process will be collected by utilizing CO» 

scrubbers and it shall be sold to authorized vendors/collected in proposed bottling plant. 

10. PP shall allocate at least Rs. 1 Crore/annum for Occupational Health Safety. Occupational 
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S.No EC Conditions 

Health Centre for surveillance of the worker’s health shall be set up. The health data shall be used in 

deploying the duties of the workers. All workers & employees shall be provided with required 

safety kits/mask for personal protection. 

11.) Training shall be imparted to all employees on safety and health aspects of chemicals 

ling. Safety and visual reality training shall be provided to employees. 

S 

cp . The unit shall make the arrangement for protection of possible fire hazards during 

‘manufacturing process in material handling. Fire fighting system shall be as per the norms. PESO 

/ certificate shall be obtained. Location of ethanol storage tanks shall be placed in such a way that in 

the event of any fire, accident, explosion or any unforeseen conditions the impact of such event 

should not go beyond the boundary of the plant i.e. the risk should be tolerable (acceptable) at the 

boundary. 

13. Process organic residue and spent carbon, if any, shall be sent to Cement and other suitable 

industries for its incinerations. ETP sludge, process inorganic & evaporation salt shall be disposed 

of to the TSDF. 

14. The company shall undertake waste minimization measures as below (a) Metering and control 

of quantities of active ingredients to minimize waste; (b) Reuse of by-products from the process as 

raw materials or as raw material substitutes in other processes. (¢) Use of automated filling to 

minimize spillage. (d) Use of Close Feed system into batch reactors. (€) Venting equipment through 

vapour recovery system. (f) Use of high pressure hoses for equipment clearing to reduce wastewater 

generation. 

15. The green belt of at least 5-10 m width shall be developed in nearly 86792.86 sqm. i.e. 33.01% 

of the total project area with tree density @ 2500 trees per hectares, mainly along the plant 

periphery. Indigenous species shall only be developed as part of greenbelt and non-indigenous / 

alien species shall be replaced with native species. No invasive or alien or non-native tree species 

shall be selected for plantation. PP shall develop at least 20 variety of species as a part of 

greenbelt. Saplings 4-6 feet high shall be planted. Selection of plant species shall be as per the 

CPCB guidelines in consultation with the State Forest Department and native species shall be 

developed. Records of tree canopy shall be monitored through remote sensing map. Greenbelt 

development shall be completed before commissioning of the plant. Greenbelt shall be developed 

by Dec-2023 as per action plan submitted (Annexure 6). 

16. PP proposed to allocate Rs. 4 Crores towards Extended EMP (CER) which shall be spent as 

submitted in CER plan (Annexure 5). Further, all the proposed activities under CER shall be 

completed before the commissioning of the plant in consultation with District Administration. 

17. There shall be adequate space inside the plant premises earmarked for parking of vehicles for 

raw materials and finished products and no parking to be allowed outside on public places. Out of 

the total project area, 15% shall be allotted solely for parking purposes with facilities like rest rooms 

etc. 

18. Storage of raw materials shall be either in silos or in covered areas to prevent dust pollution and 

other fugitive emissions. All stockpiles should be constructed over impervious soil and garland 

drains with catch pits to trap runoff material shall be provided. Biomass shall be stored in covered 

sheds and wind breaking walls/curtains shall be provided around biomass storage area to prevent its 

suspension during high wind speed. All Internal roads shall be paved. Industrial vacuum cleaner 

shall be provided to sweep the internal roads. The Air Pollution Control System shall be interlocked 

with process plant/machinery for shutdown in case of operational failure of Air Pollution Control 
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S.No 
EC Conditions 

Equipment. 

19. Continuous online (24x7) monitoring system for stack emissions/cffluent shall be installed for 

measurement of flue gas discharge and the pollutants concentration, and the data to be transmitted 

to the CPCB and SPCB server. For online continuous monitoring of effluent, the unit shall install 

camera with night vision capability and flow meters in the channel/drain carrying effluent 

ifhin the premises. 

. A separate Environmental Management Cell (having qualified person with Environmental 

cience/Environmental Engineering/specialization in the project area) equipped with full-fledged 

laboratory facilities shall be set up to carry out the Environmental Management and Monitoring 

functions. EMC head shall report directly to Head of Organization/ Director/CEO as per company 

hierarchy. 

21. PP shall sensitize and create awareness among the people working within the project area as 

well as its surrounding area on the ban of Single Use Plastic in order to ensure the compliance of 

Notification published by MOEFCC on 12th August, 2021. A report along with photographs on the 

measures taken shall also be included in the six-monthly compliance report being submitted to 

concerned authority. 

Standard EC Conditions for (Distilleries) 

1 General Conditions 

S.No 
EC Conditions 

No further expansion or modifications in the plant, other than mentioned in the EIA Notification, 

2006 and its amendments, shall be carried out without prior approval of the Ministry of 

Environment, Forest and Climate Change/SEIAA, as applicable. In case of deviations or alterations 

in the project proposal from those submitted to this Ministry for clearance, a fresh reference shall be 

made to the Ministry/SEIAA, as applicable, to assess the adequacy of conditions imposed and to 

add additional environmental protection measures required, if any. 

11 

The energy source for lighting purpose shall be preferably LED based, or advanced having 

12 f 4 : 
preference in energy conservation and environment betterment. 

The overall noise levels in and around the plant area shall be kept well within the standards by 

providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources 

of noise generation. The ambient noise levels shall conform to the standards prescribed under the 

Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time). 
13 

The company shall undertake all relevant measures for improving the socio-economic conditions of 

the surrounding area. CER activities shall be undertaken by involving local villages and 

14 administration and shall be implemented. The company shall undertake eco-developmental 

measures including community welfare measures in the project area for the overall improvement of 

the environment. 

The company shall earmark sufficient funds towards capital cost and recurring cost per annum to 

15 implement the conditions stipulated by the Ministry of Environment, Forest and Climate Change as 

well as the State Government along with the implementation schedule for all the conditions 
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S.No 
EC Conditions 

stipulated herein. The funds so earmarked for environment management/ pollution control measures 

shall not be diverted for any other purpose. 

A 

A §opy of the clearance letter shall be sent by the project proponent to concerned Panchayat, Zilla 

1.6 P4ishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom 

gestions/ representations, if any, were received while processing the proposal. 

The project proponent shall also submit six monthly reports on the status of compliance of the 

stipulated Environmental Clearance conditions including results of monitored data (both in hard 

1.7 copies as well as by e-mail) to the respective Regional Office of MOEF&CC, the respective Zonal 

Office of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status 

report shall be posted on the website of the company. 

The environmental statement for each financial year ending 31st March in Form-V as is mandated 

shall be submitted to the concerned State Pollution Control Board as prescribed under the 

1.8 Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of 

the company along with the status of compliance of environmental clearance conditions and shall 

also be sent to the respective Regional Offices of MOEF&CC by e-mail. 

The project proponent shall inform the public that the project has been accorded environmental 

clearance by the Ministry and copies of the clearance letter are available with the SPCB/Committee 

and may also be seen at Website of the Ministry and at https:/parivesh.nic.in/. This shall be 

1.9 advertised within seven days from the date of issue of the clearance letter, at least in two local 

newspapers that are widely circulated in the region of which one shall be in the vernacular language 

of the locality concerned and a copy of the same shall be forwarded to the concerned Regional 

Office of the Ministry. 

The project authorities shall inform the Regional Office as well as the Ministry, the date of financial 

1.10 closure and final approval of the project by the concerned authorities and the date of start of the 

project. 

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of 

111 India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable 

to this project. 

Annexure 2 

ils of P s -products 

Name of the product | Product / By- A i = Mode of Transport / 
1 

/By-product product ExistingiProposed) Total Upit Transmission 

Press Mud By-Product 4200 {7800 12000[MT/M Road 

Bagasse By-Product 31500 58500  [90000[MT/M Road 

Kilo Litre per Day| 

RS/Ethanol Product 0 300 300 (kLD) Road 

Molasses By-Product 4200 7800 12000MT/M Road 

Sugar Product 3500  |6500 10000|Tons Crushed per|Road 
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£ 

Name of the product | Product/By- [Existing|Proposed| Total Unit Mode of Tr'an.spnrt/ 

/By-product product 
Transmission 

Day (TCD) 

[Electricity Product 0 l40 40 [Mega Watt (MW)  [NA 
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Annexure 3 

m}'q_issues raised during the public hearing and their action plan: 

Time bound action plan 

for the issues raised & 

Cost required 

Issued Response | Action | Budg Time | Responsi 

et boun | bility 

alloca |d 

ted 

The dust is | Environme | - -250 | -8 -General 

discharged | nt Advance | Lakhs | mont | Manager 

Gangadhar | from  the | Consultant d Alloca | hsto | -EHS 

Dhage, chimney of | replied pollution | tedin | 14 

Residence- | the project | -Factory control | EMP | mont 

Sayal, duc to the | has  been | system budge | hs. 

Taluka — production | purchased ie. ESP(t 

Loha activities. from, M/s | (Electo 

District - Due to this, | Dharashiv | static 

Nanded there is | Sakhar precipita 

pollution in | Karkhana tor) will 

the  area. | Unit 1II | be 

The manageme | installed. 

generated | nt. We have | - 

dust  falls | just OCEMS 

on the | completed | will be 

crops  of |our first | impleme 

farmers in | season. The | nted 

the area | age-old after 

due to this, | pollution expansio 

the sunlight | control n. 

and air | system of | - Wet 

absorption | the Ash 

process of | previous handling 

the crops is | manageme | System 

slowing nt will be|shall be 

down and | replaced provided 

the crop are | with  most 

getting advanced 

damaged. | air 

Hence, the | pollution 

release  of | control 

dust/ash system i.e. 

should be | ESP 

stopped (Electro 
immediatel | Static 
y? Precipitator 

) Its 
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S efficiency | 

N is 99.90 % 

\ So, the ash 

will not go 

out from 

the 
chimney. 

Crops in the 
area  will 
not be 
damaged. 
-According 

to the new 
directives 
of the 
central 
government 

, the online 

monitoring 

pollution 

control 

system 

(OCEMS) 
will be 
implemente 

d in the 
project and 
it is 

mandatory 

to connect 

it to the 
servers of 
the central 

pollution 

control 
board  at 
new Delhi 

and 
Mabharashtr 

a pollution 

control 
board at 
Mumbai. 
Therefore, 

if the 
prescribed 

standards 

are 
violated, 

then further 
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action  is 
immediatel 
y initiated. 
Therefore 
due to the 

v/ expansion 
there  will 
be no 
disturbance 
in the area 
dust/ash 
from  the 
project will 
not be 
released 
outside the 
project. 

2 Shri. There is no v Posi | Suggesti | ----—- | - Managing 

Ganesh problem of tive |onis Director 

Devrao this factory Res | noted 

Mudgule, in the area. pon 

Residence — | 150-200 se 

Dagadgaon | people 

Taluka- from  the 

Loha locality are 

District- employed 

Nanded in the 

factory, 
whether 
they  are 
sugarcane 
cutters 

tractor 
operators, 
labors. 
They got 

employme 
nt due to 
this 
factory. 

3 Shri.Shivaji | There is lot v Posi |- T Managing 

Shankarrao | of benefits tive | Suggesti - Director 

More, from this Res |onis 

Residence- | factory. pon | noted 

Sonkhed, This year se 

Taluka- the factory | Environme 

Loha, has given | ntal 

District- us a price | consultant 

Nanded of Rs. | said 

2,200/- 
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Local -The 265 

people are | people are 

working in | needed for 

y the factory | the 

Locals expansion 

residing at | project and 

sonkhed, this  need 

khadak will be met 

manjuri, by giving 

shevdi, job 

adgaon, opportuniti 

sunegaon es to the 

should be | people of 

given the 

employme | surroundin 

nt g villages. 

opportunity 

4 Shri. Aniket | What v Positive | The Rain | -50 -1.6 | Managing 

Shankarrao | measures Respon | water Lakhs | year | Director 

Hande, will be se that falls 

Residence | planned for | Environme | on our 

Sonkhed, rain water | ntal roofs on 

Taluka- harvesting? | consultant | ground 

Loha, Said will be 

District- -The Rain | intercept 

Nanded water that |ed and 

falls on our | stored in 
roofs  on | the 
ground, existing 

will be | water 
intercepted | storage 

and stored. | tanks. 

The 
rainwater 
shall be 
stored  in 
existing 
water 
storage 
tank. The 
stored rain 
Water will 
be used 
instead of 
fresh water 
for the 
production 

process, 
therefore 

IA/MH/IND2/431795/2023 Address: I1A D nistry of Environment, Forest a Page 14 of 28 

Indii varan Bhawan, Jor Bagh New Delhi 

194



the need for 
fresh water 
will be 
reduced. 

H 

S Shgl.Ganga 
r 

ashinath 
Jogdand, 
Residence 
Anteshwar, 

Taluka- 
Loha 
District- 
nanded 

Sugar cane 
crop is 

grown  in 
400- 500 
acres of 
land in our 
area and it 
should sold 
in time. 
Due to this 
project 
expansion, 
the 
sugarcane 
will be sold 
in time its 
weight will 

not 
decrease 
and the 
sugarcane 
crop will be 
bring a fair 
price.  So 
this project 
is going to 
be a boon 
to our local 
farmers, 

v Posi 
tive 
Res 
pon 
se 

Suggesti 

on is 
noted 

General 
Manager 

6 Shri. 
Prakash 
Bhanudas 
Pawar 
Residence- 
Jawala, 

Taluka- 
Loha, 

District- 
Nanded 

Sugarcane 
is grown in 
our 
Godavari 
river basin. 
The 
opening of 
the factory 

eased the 
pressure on 
our minds. 
Because 
sugarcane 
crop is sold 
to the 

factory. 

v’ Posi 
tive 
Res 
pon 
se 

Suggesti 

ons is 
noted 

General 
Manager 
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7 Shri.: This v Posi |- e 

3 project tive | Suggesti Executive 

proved as Res |onis EHS 

Kamdhenu pon | noted 

(Blessing se 
Cow) for 

our 
locality, 

300-400 
persons  in 

the area, be 

it 
contractors, 
workers, 

employees 

got job 
opportuniti 

es. Now 
there is 
request that 

ITI passed 

young boys 
and  girls 

whom have 
knowledge 

of 
computer 
of the area 
should be 
given job 
opportunity 

in the 
expansion 

Project. 

8 Shri. 1) I am the v Posi |- 210 |-—-- | Managing 

Sunanda first tive | Suggesti | Lakhs Director 

Reddy, environme Res |onis - 

Environmen | ntalist  in pon | noted. Alloca 

talist, India to se ' |-Green |tedin 

Hyderabad | support the belt EMP 

project develop | budge 

because in ment t 

my opinion Plan is 

the biggest prepared 

pollution in for 

India is Plantatio 

unemploy n inside 

ment along as well 

with as 

environme outside 

f Environment, Forest and Climate Change, Page 16 of 28 
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ntal of 

protection factory. 

industrial 

. developme 
nt is also 
necessary 

/ central 

= governmen 
t & various 

state govt. 
Provide 
about 5-6 
lakh  jobs 
all over 
country, 
but in India 
every year 
about one 
crore 
youths are 
available 

for 
employme 

nt. 

9 Shri. Honaji | the factory v’ Posi |- | - Managing 

Bhimrao should tive | Suggesti Director 

Wankhede, | preferably Res | ons have 

Residence- | take pon | been 

Bet- maximum se noted. 

sangavi, sugarcane 

Taluka- crop from 

Loha, the local 

District- farmers for 

Nanded crushing. It 
means that 
the 
sugarcane 
crop in the 

area of 40- 
50 km 
distance 

should be 
preferably 

taken by 

the 
company 
for 
crushing. 
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This is a 
request 

from  the 
local 
farmers to 
the 
company 
manageme 
nt. Local 
farmers 
have to sell 
the same to 
long 

distance 
sugar 
companies. 
2 
Similarly, 
the factory 

is  paying 

the 
monthly 
salary  as 

per old 
factory 
manageme 
nt system. 
Inflation 
has made 
so that it 
difficult to 
maintain 
the 
standard of 
living and 
hence it 
should be 
considered 
sympatheti 

cally. 

10 |B. some v Posi |- 

Chandrasek | suggestions tive | Suggesti 

har, have been Res | ons have 

Environmen | given pon | been 

talist , regarding se recorded 

Hyderabad | the project 
by sending 
a letter. 
CSR funds 
should be 

O R IRERD! 
Officer 

onment, Forest and Climate Change, Page 18 of 28 
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used only 

for  local 
people. 
100% job 
opportuniti 
es should 
be given to 
local young 

boys and 

girls in the 
project. 

The ETP 
system  in 

the project 
should be 
operated 

efficiently 
all workers 
in the 
project 

should be 
provided 
personal 

protective 
equipment’ 
s (PPEs). 

11 | Shri. The factory v Posi |- - 

Shriram manageme tive | Suggesti Managing 

Bhaurao nt is Res. | ons have Director 

Wankhede, | request that pon | been -General 

Residence- | sugarcane se recorded Manager 

Bet- crop is | -Project -Sr. 

Sangavi,Tal | planted on | proponent Executive 

uka-Loha, |[the banks | replied that EHS 

District- of we bought 

Nanded Godavari the factory 
river. Any | last  year 
vehicle, itself. 

tractor Therefore 
cannot go | the 

there. previous 

Hence, the | manageme 

| factory nt may have 

| should made 
make wrong 
available a | records. 
bullock cart | Shri 
to lift the | Wankhede 

sugarcane | has thanked 

crop. us for going 
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Further to | to farmer’s 

request that | field  this 

local year  and 
people taking 

should be | notes. 
given job | Project 

opportuniti | proponent 

es. The | further said 
previous that the 
manageme | farmers 

nt has taken | here should 

wrong plant more 
entries. sugarcane 

and make it 
available to 
this factory. 
So that the 

company 
will not 
need to buy 
sugarcane . 
from 
outside. We 
will give as 
much price 
as we can. 
-Project 

proponent 

promised 
that  they 
will try to 
find a 
compromis 

e solution 
as per the 
law in the 
next 15-20 
days by 
checking 

the cess 
deposit 
taken from 
the farmers 
by the 

previous 

manageme 
nt. 

12 | Shri. What  are v Posi |- 271 |-3 - 

Abhijit your plans tive | Suggesti | Cr. year | Managing 

Raut, regarding Res | ons have Director 

IA/MH/IND2/431795/2023 Address: 1A Division, Ministry of Environment, Forest and Climate Change, Page 20 of 28 
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Chairman , 

Environmen 
t Public 

earing 
ommittee 

CSR 
activities? 
Because 
due to 
expansion 
of the 
project, 
there  will 
be increase 
for the 
requiremen 

t of water 
and 
electricity 
for 
production 

activities. 
Are  you 

going to 
implement 

your CSR 

activities 
for it? 

pon | been 
se recorded 

Environme 
ntal 
consultant 
said that, 

2.71 crores 
has  been 
reserved for 
the | 
corporates 
environmen 
t | 

responsibili 
ty (CER) 
fund. = As 

per  the 
rules, the 

amount will 
be spent in 
the radius 
of 10 km of 
the project 
site in three 
years = for 
various 
environmen 
tal scheme 
as per the 
directives 
of | | ithe 
district 
collector 
office. 

13 | Shri. Dilip 
Khedkar, 

Member 
,Environme 

nt public 

hearing 
committee 

He asked 
that there is 
26.29 
hectares i.e. 
65-66 acres 
of land is 
available 
for the 
proposed 

project. So 
how much 
land will be 
required for 

the project 
and road? 
After that, 

- -2.10 |-5 
 tive | Suggesti | Cr. year 

Res | ons is 
pon | noted 

Environme 
nt 

consultant 
replied that 
the |entire 
green  belt 
would  be 
21.65 acres. 
The 
existing 

Managing 

Director 
-General 
Manager 

-ETP 
Officer 

IA/MH/IND2/431795/2023 Address: 1A Divi 
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| 
| 
| 

how much | land :is 

land  will | 4,382 

remain for | square 

green  belt | meter. Now 

= developme | 615 trees 

nt and | have been 

5 treated planted at 
sewage the project 

disposal? site and 

= 2) Member | there is an 

asked that | intention to 

22 acres of | plant | 

green belt | 12,000 E 

is shown in | trees in the 

the proposed 
presentatio | project. | 
n. So how |- | 

much waste | Environme 
water will | ntal | 
be consultant 
generated? | said that the 

3) Member existing | 

asked that built-upl 

how much | area is 

space about | 4 

would acres. He 

requires for | said that 14 

the said | acres wol 1d 

sewage go into the 

disposal. pr¢ pcse@ 

ai 

Member o;gratio?hal 
further project. 
suggested | - 
that there is | Environme 
a boiler | ni 

which is in | consultant 

operation | informet 

in the | that om 

existing sugar and 

working co- 

project. generation 

Besides of power 
this, a new pnject,l 

boiler  of | there will 

1¥110 TPH | be  effluent 
and 1*55 | generation 

TPH  has |0 20.0 

been Y 3/dfly’ 
proposed. | 
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4 | 
| 

In the | -Project | 

presentatio environmen 

n, it is|t consultant 

stated that | answer t]‘?at 

the new | 23.0 acres 

boiler will | of land will 

be installed | requires. : 

with ESP, a | - | 

most Envkonxfie 

- advanced | ntal | 

air consultant 

pollution said that the 

control factory | is 
system. So | going [to 
present implement 

boiler some 
working in | measures to 
operation | reduce  the 
has wet | waste | 

scrubber. water. This 

Many times | will reduce 

there are | the = waste 

complaints | water | 

of air gen’emti&n 

pollution. | by = 100.0 

Hence are | cubic 
you going | meters | 

to run the similaxl)?, a 

present greenhouse 

working will | be 
boiler?  If | developed. 
so you can | - | 
install an | Environme 
ESP or a|ntal | 

good consultant 
scrubber to | said  that 

it.  Apart | green belt 
from new dev'el{)pine 

boiler, nt will be 

present done along 

boiler with  the 
which is in | boundary 

operation |of | | the 

also have to | project | on 

be all | four 

considered. | sides of the 
project.. 

-Suggestion 

is note 

| 15 
il [ 

| 

| 
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14 | Shri. 

committee 

1) How 
much total 
waste water 
will be 
generated 

from your 

operational 
and 
proposed 

expansion 
projects as 
well as how 
much 
wastewater 
will be 
generated 

from 
various 
sources 
within the 
project? 
2) At that 
time, 

convener 
suggested 
that an 
explanation 
should be 
given to the 

public 

about what 
is ZLD? 

v Posi | Suggesti 
tive |onis 
Res | noted 

pon 
se 

Environme 

nt 

consultan 

informed 

that the 
effluent | of 
the 
distillery 

will be 

1083.0 M*. 

The project 
is a ZLD 
(zero liquid 

discharge) 

Project. 

= 

ETP 

Officer 

The capital cost and recurring cost of EMP are given below: 

Annexure 4 

Sr. | Component 
No. 

Particulars Capital 

investment in 
Lakhs 

Recurring 

Cost in 
Lakhs 

1 Air Installation of ESP 1400 150 ‘ 
2 Water Up-gradation of Existing Sugar 

ETP Distillery CPU. 
Anaerobic Digester, MEE & 

incinerator boiler for Distillery 

Spent wash treatment 

6200 130 

IA/IMH/IND2/431795/2023 of Environment, Fores 
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3 Noise Acoustic enclosures, Silencer pads, 50 5 

ear plugs etc. 

Monthly Environment Monitoring 0 25 

(Per Year) 

Ambient air PMio, 

monitoring PMas, 
SOz, NOx 

Boiler & DG Set TPM, SOz, 

Monitoring NOx 

Effluent (Distillery | pH, COD, 

CPU) (Treated & BOD, 

Untreated) | TSS, TDS, 

Oil & 

Grease 

Online Continues Environmental 25 S 

Monitoring System 

5 | Occupational | Glares, Breathing Masks, Gloves, 100 30 

Health Boots, Helmets, Ear Plugs ctc. & 

annual health-medical check-up of 

workers, Occupational Health 
(training, OH centre) 

Environment 

6 Greenbelt Green belt development activity 400 50 

7 | Solid Waste Solid Waste Management 100 10 

Management 

8 | Rain water Rain water harvesting 50 6 

harvesting | 

9 | Storm water | Storm water drainage design and 50 6 

drainage construction 

10 | Solar Power | Street lights installation with Solar 100 10 

& Energy Systems 

Conservation 

11 Fire and Fire and Safety Management 1000 15 

Safety 

12 | Laboratory Testing and Analysis 20 3 

Total Cost (In Lakhs) 9495 445 

Annexure 5§ 

Details of CER with proposed activities un# budgetary allocation: 

| 

CER activities shall be done in nearby surrounding villages in 10 kms radius and details are as 

given below: | 

| 
Sr. CER Activity | Total 

No 

[ 

3 
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In 

B 
Lakh 

A. Improvgment in Social Infrastructure 

1 ter Distribution in Nearby ZP School @Shivni Jamga @ 35 

| Bhendegaon 

2 | Spl# Installation @ Sonkhed @Shivni Jamga 30 

f ture & Development in Villages 

ction/ Repairing/Maintenance of Road & Canal Repairing @ 160 

el ed to Karkhana 

i~ i 22" [ Upgradation of local School by providing Clean Drinking Water, 50 

o Laboratory set-up & other 

3 Skill Development programs for Youth 35 

4 Training to farmers for Soil conseravtion & nutrient deficiency in Soil 50 

C. Fund Reserved for Public Hearing Commitment 

1 RWH at Various Villages @ Shivni Jamga & @ Jawla Deshmukh ZP 40 

School 

Total Budgetary allocated in 2 Years 400 

Annexure 6 

Action plan for green belt development is as given below: 

1. Total area reserved for Green Belt : 86792.86 sqm (33.01% of Total Plot Area) 

Total Numbers of trees required for 15.09 Ha — 21675 No’s 

Existing trees planted : 615 No’s 

B Proposed Trees to be planted : 21060 No’s 

5. Budget Allocated for proposed Green Belt Development : Rs.4.0 Cr 

6. Action plan for Green belt development as per following budget & will be completed 

by Dec-2023; 

Sr. No. Month | No. of Trees to be planted Budget in Lakhs 

1 Aug-23 | Land Preparation 52.1 

2 Aug-23 | 2500 62.5 

3 Sep-23_| 4600 64.4 
4 Oct-23 | 4500 67.5 

> Nov-23 | 4500 81 

6 Dec-23 | 5000 72.5 

Sub Total 21100 400 

List of Species 
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Sr. No. [ Common Name Local Name Scientific Name 

1 Ganer TR Cochlospermum religiosum 

2 Ranshevaga I AT Moringa concanensis 

3 Amba karap KICICEE] Lepisanthes tetraphylla 

25 |4 /| Cliandkuda ifla@fi'{ Antiaris toxicaria 

g 5 almara SIAHERT Chukrasia tabularis 

\L 6 [Dhoop Pel Canarium strictum 

s Dongari S Holigarna grahamii 

B Pilu diqg Salvadora persica 

9 Anjan ExEl Hardwickia binata 

10 Babhul YD Acacia nilotica 

11 Dahivan <giau Cordia macleodii 

12 Dev Babhul 9 S Acacia farnesiana 

13 Gondan Teur Cordia sinensis 

14 Hivar g’ Acacia leucophloea 

15 Kala palas Pl yay / faag Ougeinia oojeinensis 

16 Lokhandi/ Newaari | @rdel / Jaridt Ixora pavetta 

17 Neem BNt Azadirachta indica 

18 Pandhra Khair i W Acacia ferruginea 

19 Phetra Bl Gardenia turgida 

20 Shisoo fRrgg Dalbergia sisoo 

21 Muchkund W Pterospermum acerifolium 

22 Ajaan 3o Ehretia laevis 

23 Ankol EEacs Alangium salviifolium 

24 Arjun 3@{:{ Terminalia arjuna 

25 Bel EG Aegle marmelos 

26 Bibba / Godambi forssr TisTet Semecarpus anacardium 

27 Bondara ASRT Lagerstroemia parviflora 

28 Charoli IRIST Buchanania cochinchinensis 

29 Dhawada UIGE| Anogeissus latifolia 

30 Dikemali feFpamt Gardenia resinifera 

31 Hum <l Miliusa tomentosa 

32 Karu = Sterculia urens 

33 Khair R Acacia chundra e 

34 Kinhai s Albizia procera 

35 Maharukh HERE Ailanthus excelsa 

36 Medhshingi TefRih Dolichandrone falcata 

37 Mokha arEr Schrebera swietenioides 
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38 Pangara TITRT (S=) Erythrina suberosa 

39 Parijatak qiieias Nyctanthes arbor-tristis 

40 Phashi el Dalbergia lanceolaria 

impal fifues Ficus religiosa 

g | Tectona grandis 

alai s Boswellia serrata 

Tembhurni 2'n:[uff / fig Diospyros melanoxylon 

Wad GES Ficus benghalensis 

Wawal qrdas Holoptelea integrifolia 

Ain LGl Terminalia elliptica 

Ambada 3iqrsl Spondias pinnata 

Apta 3TUeT Bauhinia racemosa 

Bahawa EREH Cassia fistula 

Behda 98l Terminalia bellirica 

Bhokar qHT Cordia dichotoma 

Hadga R Sesbania grandiflora 

Kanchan Fiad Bauhinia purpurea 

Karanj Erm Pongamia pinnata 

Palas gy Butea monosperma 

Ritha a1 Sapindus laurifolius 

Saal rd Shorea robusta 

Drum Stick g Moringa oleifera 

Shisam R Dalbergia latifolia 

Signature Not Verified 

Digitally Signe@by : r AN Singh 

Member Secreta oEFCC (EC) 

Date: 05/09/2023- 
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AT X Ue— S 

MAHARASHTRA POLLUTION CONTROL BOARD 

SUB REGIONAL OFFICE, NANDED. 

A 
AT 

.02462-242492 PerevrrrT Lahoti Complex; 2nd Floar, 

t:/http://mpcb.gov.in m Next Shivajl Putala, 

-ionandnd@mpcb.gov.ln e Vazirabad, Nanded- 431501, : ; a3 

VISIT REPORT 

me of Industry & Mll Dhgrarkiv Sekbar o Ehong - 

and address (_wu-_.,)..(._..mr y_gm:n_ea.m Veolak. 

Yy il aluch pU Ll 

21330 41 305327, 229, 3010 Loivo 

2) Date of Visit o ATemsa) T beha DY JEE Ns‘\ :_4 

13) Visited By 5 4102023 : 

[ ]} _ 4) Email of Industry - N (01 b e N—wl-i 4417—-—-) 

o 71 5) Industry Representative - ——}/-U-th-—PJ L9 (3 
B 

G) ConsentStatus  “:- Nedid LAy - %2__3].',_‘21_’1—01-} : f 

7) Observations > 

(y_Exifhig ol Va—liwy_j—g 
‘\na-\u__A-Mh Dharmrbiv (alchar Logy 

pQ]ig‘{ /Fw Y.eveuDel ) : vawme Al T 

s
 

R 
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o (0D N5 et Tha e oy haxs 
A graeld. fue. ETR. Ay xedyp PRI B ¢ pred t el 

- DiM COxeh ...\j'h:.J» LAL_.QU_IKL.V.G-?}‘ £10¢ 
tfuceva ._q, *‘Jd_. Ploing dn dye, b o 

trecken dank. ekt g 

) -L\_hAx__._._...km. ek Sk Druldd. Cou a g 
= CenSentl m&u\m@ PP vadmers dhmd s AL 
o aoad Teld 7S S Sxpard Prajeck. 

Thee ave oeel o bl € vs pernivg bedy rene 
_:s:mmL Cnfbdled v addidn de €1itd\a (dueen 
ey e yeeq .«.—.el___LtJ;_.z:.y_grtj_.:t‘.\.-z&,__L’c R 
S W B AN et (Lhnndle). Ao _qveiddve 

Pyeducity l°—(i 9 durne. .:}344;5 e 

f‘ _:)fl\ ek velated it e 
oo E,,K'J!HL"E{ nwcc)- : 

210



Aomestwse — T 

MAHARASHTRA POLLUTION CONTROL BOARD 

Tel.No. (0240{' 9930004 
O L.FE ;;glonal A()-‘ltfli;:einti’s(r:y:v:ran 

Y ®imst, Chikalthana, Behind Daynik 
Lokpatra, Near Seth Nandlal 

i .mpcb.gov.in 
Dh 

o ! oot Hospital, Jalna Road, 

<~ EADIT ToBUTBNGBDAd@mpCh OV 10 Chhatrapatl Shambhajinagar- 
. 431 210. 

No.MPCBIPD/ 2.21)]| 30003 
Date: 12/ 11/2023. 

To, 

M/s. Dharashiv Sakhar Karkhana Unit-lll, 

(Formerly known as M/s. Venkateshwar Agro Sugar Products Pvt. Ltd) 

313, 317, 321, 322, 325,326, 327, 329, 353, Shivani (Jamga), 

Tal-Loha, Dist-Nanded. 

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of 

Pollution) Act, 1974 andlor under section 31A of Air (Prevention & Control of 

Pollution) Act, 1981. 

Ref: 1. Consent granted by the MPC Board vide No. Format1.0/CC/UAN 

No.MPCB CONSENT-0000147201/CR/2211002348 on 28.11.2022, Valid 

Upto 31.07.2023. 

2. Complaint received from Shri. Gangadhar Sheserao Bomnale, resident of village 

Shivani (JA), Tal-Loha, Dist-Nanded regarding Air pollution & water pollution 

problem to the Board on 16.01.2023. 

3. Visit of official of the Board to your unit on 17.01.2023. 

4. Warning Notice issued by SRO Nanded Dtd. 19.01.2023. 

5. Agriculture Report received from S.S Mandals Krishi Vigyan Kendra, Nanded, 

Dtd.20.01.2023. 

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate u's 

26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention 

and Control of Pollution) Act, 1881 on 28.1 1.2022, which was valid upto 31.07.2023, subject to 

certain terms and conditions. 

AND WHEREAS, it is obligatory on your part to provide adequate pollution control devices 

and comply with the consent conditions so as to achieve the standards prescribed by the Board 

in its consent. 
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AND WHEREAS, the Board has received a complaint reg.. Air pollution & water pollution 

‘Problém from Shri. Gangadhar Sheserao Bomnale, resident of village Shivani (JA), Tal-Loha, 

: on 16.01.2023. 

ring visit overflow of spray pond, condensate water & treated / untreated effluent 

ound discharged outside industry premises which further meet to local village Nalla at 

a distance of 1.5 Km appox. This nalla finally meet to Godavari river at a distance of 5 

Km. 

ii. During visit blackish smoke observed from the stack & boiler ash on the surrounding 

farmer crops. Also S.S Mandals Krishi Vigyan Kendra, Nanded submitted Agricultural 

report stating that during their visit ash observed on the Agricultural crops like Wheet, 

Jawar, turmeric, Tomato, Ladyfinger, watermelon etc, and the productivity has been 

reduced due to deposition of ash on the plants. 

AND WHEREAS, it appears from the analysis results of ETP Outlet, JVS collected on 

07.01.2023 that the parameters like Biological Oxygen Demand (BOD), Chemical Oxygen 

Demand (COD), Suspended Solids (SS) & Total Dissolved Solids (TDS). are exceeding the 

limits prescribed by the Board. Also the results of JVS of Nalla water at Bhalke Farm & Nalla water 

atwest side of industry collected on 07.01.2023, the parameters like Biological Oxygen Demand 

(BOD), & Sulphate are exceeding the standards. 

AND WHEREAS, the analysis results of Stack emission monitoring carried out on 

07.01.2023, that the parameter Particulate matter (PM) is exceeding the limits prescribed by the 

Board 

AND WHEREAS it has been observed that you have failed to comply with the conditions 

stipulated in the Consent granted by the Board and thereby discharging untreated effluent into 

the environment / into the nearby nalla, which meets to river Godavari also discharging air 

emissions and thereby causing water & air pollution into the environment, affecting health of 

citizens. 

NOW THEREFORE, in view of the above non-compliance, you are hereby directed to 

show cause as to: 

1. Why your consent shall not be refused / revoked? 

2. Why your industrial activities shall not be closed down? 

3. Why the competent Authorities shall not be directed to-disconnect water / electricity supply 

to your unit ? 
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You are hereby given an opportunity to respond vithin 7 days from issuance of these 

/directions, failing which, MPCB will initiate legal action against your unit without giving any further 

notice in accardance with the pravisions of the Waler (prevenlion & Contral of Pollution) Act, 1974 

and Alr (Prevention & Control of Pollution) Act, 1981, which please note. 

A% , e \(\ o024 

7 (sufft holam) ¥ \ 

/,7 
Reglonal Officer. 

gy o 
Chhatrapati Sambhajinagar. 

o 

Copy submitted for information to: The Member Secretary, MPCB, Mumbai 

Copy fw.cs.to:- 1. Principal Scientific Officer MPCB, Mumbal. 

2. Law Officer (P & L Division), MPCB, Mumbai. 

Copy to: The Sub Regional Officer, Nanded - He is directed to serve the copy of the direction 

and take follow up and ensure the compliance of the aforesaid directions. 
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oA MAHARASHTRA POLLUTION CONTROL BOARD 

Tel.No. (0240) 20930004 b Roglonal Offico, Paryavaran 
NS LFE  Bhavan, A, ioe, Aroa, 
Wiz Chikalthana, Bohind Daynik 

Lokpatra, Noar Soth Handlal 
Dhoot Hospltal, Jalna Road, 
Aurangabad-431 210, 

oate: 21 [o3/1 022 

OFFICE ORDER 

Sub:  Constitution of Committee to ascertain the issues raised by the Applicant 
regarding discharge of highly polluted effluent outside the premises of M/s 

Twentyone Sugar Ltd. (Unit - lIl) which meets the village nalla and ultimately 
meets the river Godavari, thereby causing damage to the agricultural crops. 

Ref: Order dated 1/9/2023 passed by Hon'ble NGT in QOriginal Application 

No.113/2023 filed by Kapil Bomnale and Others Vs M/s Twentyone Sugar Ltd. 

(Unit - 1) and Others. 

Shri Kapil Baliram Bomnale and Others have filed an Original Application bearing 
No.113/2023 against M/s Twentyone Sugar Ltd. (Unit - lil)and Others before the Hon’ble 

National Green Tribunal, regarding discharge of highly polluted effluent outside the 

premises of M/s M/s Twentyone Sugar Ltd. (Unit - Iil) which meets the village nalla and 

ultimately meets the river Godavari, thereby causing damage to the agricultural crops. The 

applicant has further contended that the spread of emission from the boiler and deposition 

of the same on the nearby agricultural crops causing damage. 

In the aforesaid matter, the Hon'ble NGT vide order dated 1/9/2023 vide para no 12 has 

constituted a Joint Committee, comprising of following members. 

(i) District Collector; Member 

Nanded. 

(i)  MrNishchal C., .. Member 

Scientist ‘D", 

Regional Directorate-Pune, 

Central Pollution Control Board, Pune. 

(iff)  District Superintendent Agricultural 

Officer. Nanded. .+« Member 

(ly)  Mr. Shankar S Kendule,, Nodal Officer 

Sub-Regional Officer 
Maharashtra Pollution Control Board (MPCB), 
Nanded. 
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“The terms of reference of the Committee are as under: 

1) The Joint Committee shall visit the site after informing the applicants and submit a 

report with respect to the allegations made in the present application. 

A i 2) The Joint Committee shall submit Action Taken Report at thelr end so far, its 

remedial measures and also the environmental compensation, which could be 

b directed to be levied from the concerned respondent, within a period of four week. 

) The Maharashtra Pollution Control Board (MPCB) will be the nodal agency for co- 

ordination and logistic support. 
4) The Committee shall give its report to the Tribunal by MPCB through e-filing within 

four weeks by e-mail at judicial-ngt@gov.in 

SN 
\ n(f 

Regi Officer 

M.P.C Board, Aurangabad. 

Copy to: 
1. Mr.Nishchal C., Scientist ‘D’, Regional Directorate-Pune, Central Pollution Contral 

Board, Pune. 

2. Mr. Shankar S Kendule , Sub-Regional Officer ,Maharashtra Pollution Control Board 

{MPCB), Nanded. 
Z. The District Collector; Nanded, and 
;. The District Agricultural Officer Nanded. 

ooy to: PSO/Law Officer (P&L Divn.ll), MPCB, Mumbai-for information and necessary 

action. 
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¢ MINUTES OF MEETING OF THE JOINT COMMITTEE CONSTITUTED BY THE HON’BLE 
NGT IN THE MATTER IN OA NO..112/2023 (WZ), SHRI KAPIL BALIRAM BOMNALE & ORS. 
VS DIRECTOR, M/S. TWENTY-ONE SAKHAR KARKHANA UNIT-IIT 

The Hon'ble NGT in the aforesaid matter vide order dated 01/09/2023 constituted a joint 
committge comprising of one member from Central Pollution Control Board, Maharashtra 

plicant(s) as per the aforesaid Hon'ble NGT matter are about discharge of highly polluted 
effluent outside the premises of M/s Twenty-One Sakahar Karkhana, which meets the village 
Nalla and ultimately meets the River-Godavari, thereby causing damage to the agricultural crops. 
Further allegations are about spreading of emission from the boiler & deposition of the same on 

the nearby agricultural crops causing damage. Copy of the said order dated 01/09/2023 of 
Hon’ble NGT is given at Annexure-I. The operative directions of the Hon’ble NGT to the 
aforesaid joint committee is to visit the site after informing the applicants and submit a report 
with respect to the allegations made in the present application, action taken at their end so far, its 
remedial measures and also the environmental compensation, which could be directed to be 
levied from the concerned respondent. 

In compliance with aforesaid order of the Hon'ble NGT, the four-member joint committee 
has been constituted by the nodal agency i.e. MPCB vide dated 25/09/2023 as below: 

i.  ShriNishchal C., Scientist *D’, CPCB, RD-Pune 

Shri Shankar Kendule, Sub-Regional Officer, MPCB, Nanded 

Shri Abhijeet Raut, District Collector, Nanded 

iv.  Shri Bhausaheb Barhate, District Superintendent Agriculture Officer, Nanded 

Meeting of the joint committee constituted in compliance to the Hon'ble NGT order dated 

01/09/2023 in the matter in OA no. 112/2023 (WZ), Shri Kapil Baliram Bomnale & Ors. Vs Director, 

M/S. Twenty-One Sakhar Karkhana Unit-Ill & Ors. was held on 26/10/2023 through video 
conference, to discuss the way forward for compliance of the aforesaid Hon’ble NGT order dated 

01/09/2023. 
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Representative from MPCB, Sub-Regional Office, Nanded- welcomed all the members & 
briefed regarding constitution of the Joint committee in compliance to the aforesaid order of the Hon’ble NGT(WZ), in OA No.113/2023 Shri.Kapil Baliram Bomnale & ors, Vs Director, M/s. Twenty One Sakhar 

. hana (Presently known as M/s. Dharashiv Sakhar karkhan Unit-IIT) located at Shivani (Jamga) Tal. 
ha Dist. Nanded. He informed that in their recent visit to industry the sugar factory was not in operation 

due to off season & as per discussion with the officials of sugar factory it is reported that sugar factory may 
restart in the mid-week of November, 2023. 

Representative from CPCB, RD-Pune based on the inputs provided by MPCB w.r.t. non-operational status 
of the industry i.e. due to non-crushing season has expressed that as the Sugar industry being a scasonal 
industry, the joint committee shall visit the industry after resumption of sugar cane crushing season & when 
its operating at full sugar cane crushing capacity in order to collect the representative vigilance samples of 
industrial effluent, & source emission sample for analysis of notified parameters, in order to verify the 
efficacy of installed pollution control devices in respect of effluent treatment and source emission. Further, 
he also mentioned about collection of soil samples from the alleged agricultural fields around the industry 
along with collection of reference soil sample far away from the alleged location(s) for analysis of the soil 
quality parameters in respect of the requisite soil productivity parameters of interest & in consultation with 
the District Superintendent Agriculture Officer, Nanded 

Representative from the District Collector, Nanded instructed the District Superintendent Agriculture 
Officer, Nanded to collect last five years data of crops & crop yield being taken by the farmers in the area 
under reference. He also instructed the nodal agency to convey the complainant about the meeting of the 
Jjoint committee which is convened through video conference in the aforesaid matter 

Representative from the District Superintendent Agriculture Officer, Nanded mentioned about the requisite 
resources for collection of soil samples and analysis of soil quality parameters of concern especially with 
regard to the parameters to be considered for assessment of crop productivity. 

Decisions: 

After detailed discussions, following decisions were taken by the joint committee: 
i Inspection cum monitoring of effluent, source emission and soil quality shall be carried-out upon 

resumption of sugar cane crushing season & also ensuring the full sugar cane crushing capacity in 
order to collect representative vigilance environmental samples. 
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/‘—\ ii.  Nodal agency was requested to pursue with the Regional Sugar Commissionerate, Nanded in order 

/ & to obtain the information on resumption of cane crushing season and shall appraise the joint 

committee for the proposed inspection cum monitoring. 

As per the directions of the Hon’ble NGT, nodal agency shall issue notice of information to the 

@ .‘A plicant(s), prior to the joint committee inspection. 

odal agency was requested to compile & provide the details to the joint committee about the 

observed past violations of the industry & subsequent actions taken thereto by the MPCB and copy 

of original application filed by the Applicant(s) for deliberation. 

v.  Nodal agency shall submit the proceedings of the joint committee to the Hon’ble NGT through 

their counsel along with a prayer before the Hon’ble NGT to seek extension of two-month 

time period for submission of its report. 

The meeting ended with vote of thanks to the chair. 

(Nishchal C.) (Shankar Kendule), 

Scientist ‘D’ Sub-Regional Officer, 

CPCB, RD-Pune 
MPCB, Nanded 

e, 
(Abhijeet Raut) (Bha eb Barhate) 

District Collector, Nanded District Superintendent qculfure Officer, 

Nanded 
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